
CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGPLORC BENCH 

Commercial Complex (BDA) 
Indiranagar 
BangElore - 560 036 

Dated :2QApRJq 13 

APPLICTION NO (E\ 342/1993. 

W.P. NO (s)  

cn.t.(.sl A.K.Muraleedharan, 	v/sFpondent(sJCollettor of Central 
txcise '& Customs,Bangalore. 

	

To 1. 	$rj.A.K.f1ure1eedharen, 	3. Collector of Central bxcise 
Seaman Grade-Il, 	 and Customs, 
Customs Narine Unit, 	 Central Revenue Building, 
Office of the Additiongi 	 Queens Road, 
Collector of Customs 	 Bangelore-560001. 	 J 
Mangalore-570 0C105. 

	

2. 	Sri.R.Hari, 
Adovcete, 
No.4, Cambridge Road, 
1st Cross,Ulsoor, 
Bangalore-560 008. 

Subject : 
LINGCoPIEsoFTHR.ORDERpSsE 

Please find enclosed herewith a copy of the ORER/STAy/ 
INTER IN 

ORDER passed by this Tribunal in the above said 
application (s) or 	 3i.O393• 	

ft 

I'DEPUTY REGISTRAR 
(JUDICIAL) 



. 
BEFORE THE CENTRAL ADFlINISTRATIVE TR1BUNAL 

BANGALORE BENCH : BA 	-ALORE 

W DATED THIS THE 31ST OAUF mARtCH193 	L2 - .....
........-.-....- 

I - 	 - - 
m iion oie. I'Ir. JustLce..V.1 	tyasündar 	JCChJtià&.: '.. 

Present 

	

	 . ahd L 	 . 
Han' ble Fir • V • RamakrishnaTl  

	

APP L IC 	 F*T 	. ----------,.-.-- 

-. 	 - 
Shrift  A.K. Muraleedharan, 
Seaman Grade—Il, 
Customs Marine Unit, 	 . 
0/a the Addi. Collector 
of Customs, 	 . 	 .,.. 
Mangalore— 570 .010. 	 .. 	 AiI!jàant. 

(Shri R.'Hari, Advocate) 

V. 

1. Collector of Centrai ExciseT  
& Customs, Central Revenue Building, 
Queens Road, Bangaiorë - 560 -OO1.. ...... 	 Respondent. 

This application having come up for hearing before this Tribunal 

today, Hon' ble Mr. Justice P. •  Shyamsundar, Hon'ble Vice—Chairman 

made the following: 

OR D E R 

We are not in. a position to help the applicant at all for the 

simple reason whatever was done and whatever the man had suffered 

49 	had been prior to November, 1982, when he could have challenged his 

adversity be.Iore the High Court as the High Court was dealing with 

all the problems contended by a civil servant. He did not do so 

but now in the year 1993 complains of injustice done to him in 

1982.   

Under the provisions of the Administrative Tribunals Act, 
,. 

of action that have arisen at a point of time as three 

parser3Iier to the coming into force of the Tribunal itself have 

b.n.Wred non—congnisable by ;the Tribunal. In such;matters the 
, 	. 	 . 	. 	.•. 	. 

Tri.biinal does not have even the power tocondone the del•ay involved 
- •-.. . 	. 	 . 

'" ..i.nbelated commencement of litigation. The Tribunal does not have 



SECflO UFFtCER 
LrTRAL ADMI.711.t7ATIVE 

ECU 

T H 
any juriisdiction totake hold ofLt?e matte± even for the purpose 

of asce:tajnjn;hethêr the*  delanvolved can po:iblybe over- 

looked, Since this uas th 	vieu 'the Prncipal Bench of CAT 

in. thecase.of 'U.K. FEHRA •v. 	SECRETARY, u/a INFORMATION AND 

BROADCASTING, NEW DELHI (ATR 1966 GAT 203) and the order of the 

Madras Bench of'CAT in the Case ofV. GANGAIAN AND OTHERS v. 

'GENERAL MANAGER, SOUTHERN R•AILWAY,I1ADRAS 	AND 	ANOTHER 	tATR 	1968 

(2) CAT 402), 	relied on by the learned counsel 	For the applicant
Or r  

does 	notl help L 
.............................-.. . '. 

- r .L-t1old that the matter b±ri no longer res 

3. his application has to fail for want of jurisdiction. 

Accordi gly t'stands dismissed Ikot maintainable. No costs. 

MEl 
	

VICE-CHAIRMAN 	' 
,-' 
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